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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 590/2025
IN THE MATTER OF:

Nitin Anand : ...Applicant

VERSUS

Ministry of Railways & Ors. | ...Respondents

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 & 2

.....

(MINISTRY or-> RAILWA’YS) N

v I 4 5 8
- \ 1’ M N a’ged/ abcut 154:!{’ A ears, son of
e ;\_ remdmg ak :5%" 4 u 5 {.A}“? working as
Sr D@P&’ l,L'ow \ in the Ofﬁce | of (]the D1V1s1onal Railway
Manager (Engmeermg) North Eastern Rallway, Izzatnagar

D1v131on Bare111y, Uttar Pradesh, do hereby solemnly affirm and

state as under:

1. That I am duly authorized and fully competent to swear and
file this detailed affidavit on behalf of Respondent No. 1, the
Ministry of Railways, Government of India, in the above-
noted Original Application, having been specifically
authorized vide official internal authorization letter issued by
the competent authority of the North Eastern Railway. I am

fully conversant with the facts of the case from the official

records, files, letters, joint notes, photographs and

ompliance reports maintained in the ordinary course of
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2. That the present Original Application No. 590/2025 filed by
the Applicant, Shri Nitin Anand, pertains specifically to the
alleged illegal dumping of solid waste and encroachments on
railway land situated between Shahdana (Shyamganj)
Railway Station Yard and Izzatnagar Railway Station in
Bareilly, Uttar Pradesh, and seeks directions for removal of
the said waste and encroachments under the provisions of

the Environment (Protection) Act, 1986.

3. That this Hon’ble Tribunal passed a detailed order dated
19.02.2026 in the present matter directing Respondent No. 1
to clean the entire solid waste lying dumped at the site
within two weeks and directing UPPCB to carry out site
inspection immediately thereafter and to initiate action for
levy of environmental compensation in case waste is still
found, and further directed filing of action taken report by
UPPCB within four weeks with next date of hearing fixed for
15.05.2026.

4. That in strict and immediate compliance with the specific
directions contained in the aforesaid order dated
19.02.2026, Respondent No. 1, 2 has already taken multiple
effective and concrete steps for removal of encroachments
and prevention of further dumping, as detailed in the

subsequent paragraphs of this affidavit.

5. That a joint anti-encroachment operation was successfully
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unauthorized structures spread over approximately 500
meters length (from the level crossing near Shyamganj Yard
towards Izzatnagar) were completely removed, resulting in
reclamation of approximately 20,000 square meters of
valuable railway land, and the operation was conducted
peacefully with deployment of 02 JCBs, 02 tractor-trolleys,
01 pickup and more than 30 railway staff along with 22 RPF
personnel. A copy of the Joint Note dated 03.02.2026 jointly
signed by the officials of Railway, RPF and local police
recording the complete details of the aforesaid operation is
annexed hereto and marked as ANNEXURE R-1.

. That immediately after removal of the said encroachments,
the reclaimed railway land was thoroughly barricaded and
secured by fixing railway pegs at regular intervals and
digging deep trenches with the help of JCB machines so as
to effectively prevent any re-encroachment and further
unauthorized dumping of waste materials such as debris,
soil, cow dung, hay, dairy waste and other solid waste by

local residents or outsiders.

. That a detailed compliance report was prepared and sent on
04.02.2026 to the Chief Environmental Officer, Circle-7,
Uttar Pradesh Pollution Control Board, Lucknow, fully
narrating the actions taken on 03.02.2026 along with the
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operation, removal of structures, barricading work and
~ cleared railway land, along with newspaper clippings from
local dailies prominently reporting the successful removal of
more than 150 illegal structures in the area, are collectively

annexed hereto and marked as ANNEXURE R-3.

9. That even prior to the major operation of 03.02.2026,
multiple statutory notices were issued to all identified
encroachers and repeated joint surveys were conducted with
RPF teams to identify, mark and photograph the
encroachments, thereby demonstrating the continuous and
proactive efforts of Respondent No. 1, 2 to safeguard its

land.

10. That it is most respectfully submitted that the cleaning and
removal of solid waste material already lying dumped at the
site is not within the domain, expertise or statutory

responsibility of Respondent No. 1 (Ministry of Railways).

11. That under the Solid Waste Managemeht Rules, 2016
notified by the Ministry of Environment, Forest and Climate
Change, Government of India, and other applicable
municipal laws and regulations, the primary, exclusive and
statutory duty and responsibility for collection,
transportation, processing, treatment and scientific disposal
of all kinds of solid waste, including illegally dumped waste

on any public or railway land falling within municipal limits,

R UB{q)aO ely and exclusively lies with the concerned Municipal

LOxp@rytion, in this case the Bareilly Nagar Nigam.




12.

13.

14.
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That the core mandate and limited duty of Respondent No.
1, as the absolute owner of the railway land, is restricted
only to removal of encroachments and prevention of
unauthorized access and entry into railway property so as to
safeguard safe railway operations, tracks, signalling and
other vital infrastructure; Respondent No. 1, 2 has fully and
completely complied with this statutory duty by carrying out
the massive encroachment removal drive on 03.02.2026,

issuing repeated notices and barricading the entire stretch.

That notwithstanding the above clear demarcation of
responsibilities, Respondent No. 1, 2 is diligently and
proactively cooperating with the municipal authorities in
every possible manner; a detailed letter dated 24.02.2026
was immediately addressed to the Municipal Commissioner,
Bareilly Nagar Nigam, specifically requesting deployment of
municipal cleaning teams and heavy machinery for
expeditious removal of the remaining solid waste, and the
said letter was also copied to the District Magistrate, Bareilly
and UPPCB for necessary coordination. A copy of the said
letter dated 24.02.2026 issued to the Municipal
Commissioner, Bareilly Nagar Nigam is annexed hereto and
marked as ANNEXURE R-4.

That the Regional Officer, Uttar Pradesh Pollution Control
Board, Bareilly, vide letter dated 23.02.2026 referred to the
order dated 19.02.2026 of this Hon’ble Tribunal and called
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15. That continuous and effective coordination is being
maintained on a day-to-day basis with the District
Administration, local police, UPPCB officials and Bareilly
Nagar Nigam for complete site remediation, regular
monitoring of the reclaimed land and to ensure that no

further illegal dumping occurs in the future.

16. That the deponent hereby gives a solemn undertaking on
behalf of Respondent No. 1 that all necessary further steps
shall continue to be taken in letter and spirit of the
directions of this Hon’ble Tribunal and that further detailed
action taken reports shall be filed before this Hon’ble

Tribunal as and when directed or required.

17. That the facts stated above in all the paragraphs are true
and correct to my knowledge and belief, derived from official
records maintained by Respondent No. 1, 2 and nothing

material has been concealed therefrom.

1 6 MAR 2026

G /‘

knowledge and belief. No part of it is false and nothmg\mater;_ay |

has been concealed therefrom.

4 NI MOHAPATRA
ADVOCKTE (NOTARY)

RAal tim « tidYyNAanO ar=
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Phone & Fax: 0581-2535299

g 0 W0 Uy =T 91
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:{W“‘ "‘ U. P. POLLUTION CONTROL BOARD
\‘;ﬁ@ Regional Office: 1219/1, E-Block, Rajendra Nagar, Bareilly-243 122
T HEIT—1056 / THOSIOSI0—590 / 2025 / 2026 f1T® 23.02.2026
Jar #,

IS Avsd ONfaR (FH=)
BT AU Nl HaeTd, 3910
CEGl by

[

8 drm@izn.railnet.gov.in
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Hence, we direct the respondent no.1 to clean the entire solid waste lying dumped at the site within two
weeks. Immediately, thereafter, respondent no.4 will carry out the site inspection and if solid waste is
found to be dumped there, it will initiate action for levy of environmental compensation upon respondent
no.1.
10. Let further action taken report be submitted by UPPCB within four weeks.
11. List on 15.05.2026. )
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4/10/26, 6:01 PM Gmail - ADVANCE SERVICE)I«I TI%\ATTER OF Nitin Anand Vs Ministry of Railways & Ors. 23
M Gma" Clerk O/o Shashank Dixit <clerkadvshashank@gmail.com>

ADVANCE SERVICE IN THE MATTER OF Nitin Anand Vs Ministry of Railways &
Ors.

1 message

Clerk O/o Shashank Dixit <clerkadvshashank@gmail.com> Fri, Apr 10, 2026 at 6:01 PM
To: Nitin Anand <anand.nitinanand@gmail.com>

Dear sir,

Please find the attached herewith advance service of the above mentioned matter

Warm regards,

Shivam Upadhyay

M: +91-8840058487

For

Mr. Shashank Dixit, Advocate

Central Government Standing Counsel (CGSC) - High Court of Delhi & Addl. Central Government Standing Counsel -
CAT (PB), Delhi
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